NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH
NEW DELHI

C. P. NO. 91(ND)12

cORaM: CA. NO.

PRESENT: SH. R.VARDHARAJAN

il SH. M.K. HANJURA

ATTENDANCE-CUM-ORDER SHEET OF THE H
EARING OF NEW
THE NATIONAL COMPANY LAW TRIBUNAL ON 29.09.2016 DELHE BENCHOF

NAME OF THE COMPANY: M/s. Mr. Kapil Shram V/s. M/s. Caliper Comn Ltd.

SECTION OF THE COMPANIES ACT: 397/398

S.NO. NAME DESIGNATION REPRESENTATION

;CQ!SHMEMWPATTA e
VAsPReT E’U("H 6\!/4&)(}\— -ﬂﬂ—l
PM\)L{\&«,L\

ﬁ:mm” SNHA Ay Recponduct )
R [N

ORDER

Learned counsel for the parties are present. Learned counsel for the petitioner seeks and is
given 2 weeks time as a last chance to file the reply in answer to the application C.A. No. 18/C-11/2016
filed by the learned counsel for the respondent for permission to bring on records additional
documents. Learned counsel for the petitioner shall provide the copy of the same to the learned counsel
for the respondent and learned counsel for the respondent shall be at liberty to file the rejoinder, if any,
within a period of 3 weeks thereafter.

List on 18.11.2016.
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